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0A - 376/96

Shri Prabhakar Tekariwal, the learned counssel

for the applicant.

@kard Shri Tekariwal, the learned counsel for
the applicant. The anitation in this 0A is anainst
recovery of banal/damage rent in renard to unauthorised
occupation of Rly. quarter by the applicant. Shri

Tekariwal brouaht to my notice that the recovery has

ialraady started from his pay w.e.f., July, 1996. The

"applicant has eppcrtﬁnity of rapresenting against this

fecqva:y and order at Annexurs A/4 to the competent
authority. He must exhaust the departmental remedy

available to him besfore coming to this Tribunmal. At

' this stage the matter is not maintainable for admission.

The OA is dismissed at the admission 'stagse itsslf,

.
(N.K. Vsrma)
Member (A)



